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FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION

THE KARNATAKA STAMP ( AMENDMENT) BILL, 2016
(L.A. Bill No. 05 of 2016)

A Bill further to amend the Karnataka Stamp Act, 1957,

Whereas it is expedient further to amend the Karnataka Stamp Act,

1957 (Karnataka Act 34 of 1957}, for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-seventh

year of the Republic of India as follows:-

1. Short title and commencement.— (1) This Act may be called the
Karnataka Stamp ( Amendment) Act, 2016.

(2) It shall come into force at once.

2. Amendment of Section 9.- In the Karnataka Stamp Act, 1957,
(Karnataka Act 34 of 1957) in section 9, in sub-section (1), in clause (a),

after the eighth proviso, the following shall be inserted, namely:-

"Provided also that the State Government may, in public interest, by
notification till 25.03.2020 reduce or remit to the extent specified in the
Tourism Policy 2015-2020 the stamp duty payable on any instrument
executed by or in favour of the “eligible entities” as defined in connection
with the Karnataka Tourism Policy, 2015-2020 specified in the Government
Order No.TD 81 TTT 2014, dated 26.03.2015 or specified by the State

Government from time to time. "



STATEMENT OF OBJECTS AND REASONS

It 1s considered necessary to amend the Karnataka Stamp Act, 1957
(Karnataka Act No. 34 of 1957) to give effect to the proposals made in the
Karnataka Tourism Policy 2015-2020, and to give impetus to the growth in

the Tourism Industry.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative

measure.

V. SRINIVASA PRASAD
Minister for Revenue

S. MURTHY
Secretary (1/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA STAMP ACT, 1957
(KARNATAKA ACT 34 OF 1957)

XX XX XX
9. Power to reduce, remit or compound duties.- (1) The State
" Government may, by rule or order published in the official Gazette.
(a) XX XX

Provided also that, the State Government may, in public interest by
notification reduce or remit stamp duty payable on instruments specified in
notification No.RD 144 MuNoMu 2003 dated:23-04-2003.
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